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LEGISLATIVE ASSEMBLY. 

Frida" 19'" Februa", 1937. 

The Assembly met in the Assembl.v Chamber of the Council Houle at 
Eleven of the Clock, Mr. P.'esident (The Honourable Sir Abdur Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

CONSTRUCTION OF THE OFFICE BUILDING FOR THE RAILWA.Y CLEA.RING 
ACCOUNTS OFFICE. 

421. *Kr. 5. K • .J08hl: With reference to the answer given on the 
27th February, 1985, to sta'lTed question No, 630, part (b), wiU Govern-
ment be pleased to state when the construction of the office building for the 
Railway Clearing Accounts Office will be taken in hand? 

The BOD01ll'able Sir Muhammad Zafrullah lDlaD: With youI' permis-
sion, Sir, I propose to reply to questions Nos. 421 snd 422 together. 
Negotiations are in progress for acquiring a Rite for the office and quarters 
ill exchange for a plot of railway land. 

rt is not ~ to Bay when the work of construction will be6in 81 
tIll' provision of funds has also to he considered. 

Government, ,:re aware that thor(· ~ sollie difficulty in obtaining' suit-
ubk cheap housing accommodation in Delhi. 

CoNSTRUCTION OF QUA.RTERS FOR TlU .&.rAP!!' OF T.E RAILWAY CU.lBINo 
AC',coUNTS OFFICE. 

t422. "'Mr. If. M . .J08hl: Are Government aware tl;1at suitable housing 
11('Cf),mnodniion is not avuilable in Delhi, and will they be pleased to' state 
when thE> construction of the staff quart,ers for tht' staff of t,he Railway 
Clearing Accounts Office, DPlhi, will ~~  

REJECTION OF THE NOMINATION PAPER OF MR, HABIHA.RNATH SIUSTRI rOB 
THE UNITED PROVINCES LEGISLATIVE ASSEMBLY. 

423. "'Mr. If. 11: • .Joahl: (a) Is it a fact that the norninution paper of 
Mr. Hariharnat.h Shastri for the United Provinces Legislative Assembly 
from t.he '(jJlited Provinces Trade Union constituency has been rejected by 
Mr. H. K. Mathur, the Returning Officer of the said. constituency? 

(b) Has the nominution paper heen rejected under section 69 (n) of ~ 
Government. of India Act, 1935, on the ground that Mr. Shllstri has beell 
sentenced to imprisonment for a period exceeding two years on an aggrp.-
gate of three offences? 

(c) Does section 69 (e) of the Gm'ernment of India Act. 1985. cO\,'lr 
lin aggrr:gate of more offf"nces than one? 

(d) Is it a fact that the Government of India have issued R circular 011 

til(' subject. giving nn interpretation of section 69 (e) of the Act, lind ·if so, . 
whllt is the purp?rt. of that interpretation? 

tFor nn,w .. r tn ~ queKtion. "" aJllWl'r to ~  :'\0.1421. 
( 879 ) .& 
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(£.) Is it Ii fact that le' other'CODstit1Jencies; in ~ .  .. instances, objections 
against persons convict-ed on an aggregate of various offences have been set 
aside and nominations accepted? 

(f) What steps do Government propose to take to set right the miatake 
made in t,he case of Mr. Shastri? 

The Honourable Sir Hemy Oralk: (a) Yes. 

(b) Yes. 

{c) nnd (d). The intetpretntion of secHon 69 (1) (e) is a matter of 
opinion. ~  general circular on t·he subject has "been issued by the Gov-
ernment of India. ' 

(e) Government have no information; but they have seen a statement 
in t:he Press to t,he effeet that the Governtnent' of Madras interpret the 
clause as impc&ing -a disqualification only if a sentence of not less than 
two yeanl' imprisontnent had been passed at a single conviction. 

tf) Returning Ofticenl interpret the law in good faith and ~ the beet 
of their ability. Under 'the rules frsmed by tile Goftl'nOl' in Council in 
regard to -Elections and Election Petitions, their decisions are final, subject, 
only to reversal by an Elect.ion Petition. It is open to Mr. Shastri to 
contest the _ cOrnlctness of the rejection of his norninat,ion paper by an 
Election Petition. GOYel'nment cannot take any steps in the matter for 
i,he reason ~ _ above. 

Mr ••••• lOIbt: }.tav I ask whether the Government of India secured 
the mterprE>tation of. th,s 'clause from their law officers? 
fte BcI1cMIr&ble _ Sir Henry Oratk: ~  But,horita'l:ive opinion from the 

law officers has been secnred. 

1Ir, If .•. .J0IId:· -May I ask whether the Government of India will 
9I!Cure t.he interpretation of sect-ion 69 (1) (6) from their own legal officel's? 

The Honourable Sir Henry Oralk: I cannot give such an undertaking. 
It. if; not· for the Govprnment of India to interpret. the clause. An autho-
ritative iTJterpretatton of t.he clause can only be done by the Courts. 

SEA'&CtI OF Tn MAHABIB JAIN LIBRARY OF DELHI. 

424. .., ••• Au! All: (8) Is it a fact that the M.habir Jain Library 
of Delhi was searched on the 11th August, 19867 

(b) If 80, was anything objectionable found in the search 7 

(c) Did the police take . ~  from the said Library the photo enlarge· 
ment. of Jat,indranath DRS, a ~  known p(llitical figure? If so, has the 
snid photo enlargement ever been declared forfeited  to the Grown in the 
Delhi Province? If S0, when? 

!'he BGDOarable Sir :atlD)' CJ,raIk: (8) and (b). Yes. 

(e) A 18rge '[lhot()grA'[lh of J.tindmnftth Das mlS seized and ~  
nndpl' nle Tlrovision[:; of the Indian PreSA (Emel'lZency Powers) Act. lQSt. 
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R.DUCTION IN THE HOUSE RENT ALLOW.&.NCB OJ' TO INUBIOR BOV.&.NT. 
OJ'THE POSTAL DEPARTJlENT IN THE BOJIBAY CIn.:.< 

"26. *1Ir. B ••• 10lb1: Will Government be pleased to a.te: 
(a) whether it is a fact that the inferior servants 'of the Postal 

Department and postmen employed iD the city of Bombay 
were paid a house rent allowance of Bs. 8-8-Uper mensem 
up to December, 1986; 

,(b) whether they have issued ordet'! reducing that allowance by 
Rs. 2 per meneem with eftect from January, ~  

(c) the reasons for the reduction ordered; 
(d) whether they have made any erlquiriel and obtained any statis-

tics of the bouse rents in respect. of these classes of workers 
in the city of Bombny; 

,(0) whether they htwe given publicity to the invt'stigatjons made into 
this question and if 80, when nnd where; 

(f) whet,her due notice about the proposed reduction wus ~  to 
the workers and wllether any opportunity was given to them 
to expreBII their viewpoint; and if. not, the ~  for the 
same; 

'(g) whether they ure aware that the houle rents have gone up since 
the repeal of the Bent Act in the city of Bombay; and 

(h) whether they propose now to give an oppOrtunity to the workers 
to explain their case, and to con4uot fresh investigation into 
the question and in the mel£nwhile,hoJ,di"th(l ordera in abeyance 
pending tbe conclusion of the investigation? ' 

'0.:: ". 'The Honourable 8lr I'rauk B01ce: (a) and"{'b); Yell. 
(c) Bec!luse enquiry ~  t.hat t.he ulhwances ware in excess of 

t,he average rentals paId by workmen whof>E' posit¥iln corresponds with that 
<>f postmen :md lower grade staff. 

(d) Yes. . 
(e) No. 

'. . ~  

(f) Yes. Besiaes, the staff are fully aware that houa., rent allo'W1aDces 
;are liable to revision from time to t.ime as circumlltance& demand. Gov-
'ernment do not recognisE- the right of the st.aff to be consult('d when allch 
revisions ar':;\ ('ffeetea. 

(g) No. Their information is thnt tlle rent" of working alas8 tenelllent.s 
:h8\"e not increased. 

(b) It is opcm to the staff to represent 1h.eir grievnnces in the usual 
manner, and such representations as may b9 submitted by them will he 

,duly considered. Government Rre not prepared to hold in abeyance the 
,orders alr('ady issued by £hem after careful examin1l:tion of the mat,tar. 

PRoMOTION 0'1' QUALU'IED POSTMEN TO THE CLlIIRICAL. CADRE. 

'26. ·1Ir .•••. '.Tad1: Will Government be pleased to state: 
(a) whether the 88surance of remO'ring oompul&orylong 1Iervice in 

lower cadre, given by tbe Director General of Post,s lind 
'Telegraphs duringtne last Budket SessK\u in the matter of 

A 2 
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promotion of qualified PQstmen to clerical cadre, has been 
given effect to in framing the hIles for . recruitment to Postal 
Services and their promotions; 

(b) if so, whether a copy of the ~  in thetnatter "itrbe plaeed on 
the table of this House; and 

(0) if the orders have not yet been issued, the probable date wheLl 
they may be expected to be publish€'d and brought into force? 

The BoDourable Sir I'raDk Boyce: (a) No such assurance ~  given 
b;V the Director·General. In his speech of the 13th March, 1936, he merely 
explained that there was no disability in this matter, as the limit of five 
;vears was not one of five years' service as postman. but WIlS merely of 
five years' service in the Department. 

(b) and (c). Do not arise. 

PA YMENT FOR SERVICES RENDERED BY TREASURY OFFICEBS AS BANKBRS 

AND SUPPLIERS OF POSTAGE STAMP AND STATIONERY TO THE POST 

OFFICES IN THE BOMBAY PRESIDENCY. 

427. *J[r. 1f. M. lolht: Will Government be pleased to state: 

(8) whether the "en·iees rendered by the ~  and Sllh-TreaSlll'.r 
Otlieers nf the Provincial Government, as bankers and suppliers 
of postage stomps and statioriery to the post offices in the 
Rombo:v Presidency are paid for, or whether they are reci-
procatory. ~  ()f other services: and 

(h) if these services :lrc paid for, the amount paid to the Bomb:IJ 
~. for such services? 
. . 

The Honourable Sir Jam .. Grigg: (a) and (b). The Posts and Tele-
graphs Department. is not charged for servie6s rendered h;\' the ~. .  

!Itafl'. 

PRICE OF TATA'S SHARES . 

.128. -Sir Muhammad Yamin ][han: (a) Will Government please state 
whst was the price of Tatas' shares before protection was given in H134. 
and what is the price now? 

(h) Do Government, intend to continue the protection? 

(c) If 80, will Government kindly stllte the reason aud neeessity for the 
same? 

The Honourable Sir Muhammad ZafruI1ah KbaD: (a), (b) and (c). I 
would refer the Honollrnhle ~  to tht' replies given b;V mt' to question!'> 
Nof'. 27R nt)d BBO ~  Dr. 7.in\lOdin Ahmnd during thf'! current Session. 

Sir Muhammad Yamin ][han: Al'e Government aware thllt there is no 
FllIppiy of iroll in thil market at present from the Tatas? 

The Honourable 81r Muhammad Zafrullah EbaD: i am not 80 aware. 
Sir M1Ihammad Yamin Khan: Will Howrnmf'nt f'nqllire whether. the 

'rutus hUVt, stopped booking future orders'? If so. whnt is the reason for 
t.he S<\I1I(':' 
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De Honourable Ilk .ubamm a4 ZaIraData .. :- This' doeS riot &rise 
'Out of t.his questbn. rf, howp.\'er, the Honourable :Member' wnt give me 
data ~  would indicat.e that this is so, then I shall malte enquiries. 

Sir ~ Y&m1n ltban: Government probably know ~  the 
. price of .iron has gone up by 88 per oent. over the prieM which were 
prevalent about II. month ago. As far as it can be ascertained from t·he· 
Delhi market-, it is due to the fact that the Tatas stopped booking orders. 
Will Government make enquiries about this? 

The Honourable Sir Mubammad lafraUaIl DaD.: GOftl'Dment are 
aware that the price of steel has risen considerably lately. Government 
are also aware t.hat there are se\'eral factors which have contrihuted to 
that., into the explanntion of which I need not flnterat preaent. As I 
have said, I was not aware _ that Tataa had refusoo lupplies. 

Sir Muhammad Yamin Khan: Will (lovernment make enquiry whether 
the 'ratas have refused to hook ordel'S for t.he future, and, if so, what are 
the reasons for their refusal? 

The Honourable Sir Muhammad ZatruIlah Khan: ~  is rat.her hypo-
thetical. I shall have first to make enquiries whether they have refused 
booking orders and then make another enquiry why they have refused. 

Sir Muhammad Yamin Khan: My informat.ion is t.hat. the Tatas have 
not be€'n booking ortiera. 

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable 
Men.hel' 'Will send that infonna.tion ~  me, I will look int() it. 

Sir Maham.mad Yamin Khan: This itO the ~  I am now ~  
t() t.hp Honourable Member on the floor of this House. 1 have ascer-
tained from the iron merchants in Delhi that the Tatas have stopped 
booking orders for flIt.llr€', t.hat they are l?ot booking nny orders for iron 
girders or 1I11:"t·hing lilee t.ho.t made of iroll, - and, therefore. the prices have 
gone up beca.use the present stdck is not sufficien1·. to ~  the need:; .)f 
the market, and. therefore, the prople Bre OlIt protitecrin/2. 

The Honourable Sir Muhammad Zafrullah Khan: 1 11m Ilfruid tlw 
Honourabl., Memher cann0t p08!1ihly he correct that the rise in prine!! ~ 
due to the ~  that T'lt:tR are unable to hook advance orderf'. I nlll 
afraid it mllst be t·he reverl'e. 

Sir Muhammad Yamin Khan: I am not suggesting .. 
Mr. President (The Hono\lrable Sir Abdur Rahim): The Honourable 

Member csnnot Argue in putting I!uppl':lmcntary quel.lHons. 

Sir 1I[nbammad Yamin Khan: I want. tv draw the attention of the 
Go\'£'mment t<> t.he fnct thllt I never made· Imy sugg('Rtion that. thllY nrc 
unable to book orders. What. I am saying is that the Tatas lire Dot. 
willing t.o ~ orders in spite of the.ir cnpahilit.y t<> do so, herallst· they 
limpl: want to make profits out of the st()clr whiCh they hold at present. 
If that is th£' reason, may I !l!lk why Rny protection should he given to 
them'! 1£ the facts are as I have stated-because it has been repre-
sented t<> m£' by t·he iron merchants in Delhi that the factI! as I have 
.tated are true"":"will Government consider the advisl1bility of withdraw-

~ the protection t-hat j!;1 given t<> the Tatas? 
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TIle. _GAOQrablt Bh. __ hl.mat ZaIrllUfolJ ~  The ~  
Member hal not. put forward anything ~ to show what ~ fucts-
are. He has got some apprehension in his mind. that is nIl. The-
Honourable Member must specify facts. 

Lieut.-Oolonel Sir Henry Gidney: In the shape of a supplementary 
question. I can give the Honourable Memher a positive statement that 
t.he 'fatas refused my request,. in the same matter? 

The Honourable Sir Muhammad Zafrullah Blaan: I was not aware that 
In,'· Honoura.ble friend, Sir Henry ~  Wall dealing in manufacture of 
st.eel. 

Lleut.-Oolonel Sir BIIlrJ Gldne7: There was a positive refusal. 

The Honourable Str Muhammad Zafrullah Khan: Refusal of whut? 

Lleut.-Oolonel Sir HIDr)' Gidney: Refusal to supply iron materi:lis. 

MUSSAFERKHANA FOB THE RBSIDBNCE OF iNDUN PILoBIMS IN DAM4Bcus. 
429. ·Dr. Zlauddbl Ahmad: (a) Is it a fact that a MUB8,,/erkhana waif 

endowed by Sultan Mahmud for the residence of Indian pilgrims in 
])um&E.c;us? . 

(b) Is it u fact that a representative of the British Government sold thfl 
MUBBaferkhana at nominal, priCp.? 

(c) Are Gov;ernment :8ware that. an:v person drawing the attention of the 
Damascus Government iB.,externed from Damascus? 

(d) Are Government prepared to draw the attention of the Damascus 
Government to the misappropriation of the building endowed for the benefit 
of Inllians? 

Itr •• brey •• 'calfe: (8) No. 
(b) No. 
(c) No. 
(d) The att.ention of the Honourable Member is invited to the reply 

gi.ven to part (b) of :'\lr. :\C. A~  AIi's question No. 399 on the 16th 
February, ~ . 

CONSTRlTCTION OF ADDlTIOlUL QUARTERS 1'0'8 'l'Im RMPLOYEER OF THB 
~  01' IlfDU FaESS, N:sw DlILlII. 

430. ·Maulv1 Syed Murtu.a Sahib Ba1ladur: (a) Is it a fact that addi-
tional quarters for the employees of the Government of India PresB, New 
Delhi, will be built at a distance from the Press for want of a plot near the 
Press building? If so, are Government prepared to consider the incon· 
venience which will be felt by such employees, who are required to attend 
office at 8 A.M. and allowed to go to their quarters during h.nlfan hour's 
it.teM"al to have their meals? 

(b) In ,case the proposed arrangement is indispensable, are Government 
preyJ8l'ed iIo arrange to allot the existing PreBS quarters to the members I)f 
the stRtt who attend office from 8 A.M., and acoommodate those who attend 
oftic·e from 10 A.M" in the Rdditional quarters? 
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ftt JIoDourabl. Sir ~ B01ce: (a) No site· hal yet ~  selected 
fol' the new quarters, but the intention is to build them && neal' the Pres. 
al poaibl,. . . 

(b) Does not arise. 

LoCAL HOLIDAYS GRANTED TO Till: EMPLOYEES OF THE GOVERNMENT OJ' 

INDIA PRJilS8, N.w DELHI. 

431. *Kaulvi Sytd Kurtua Sahib Bahadur: (a) Is it a fact that e..n 
amendment to the rules regulating local holidaysl'to be ~  to the 
employees of the Government of India Press, New Delhi; hus ~  

received from the Government of India, Department of Industrias and 
Labour? 

(b) Is it olso a fact that according to that rule, the employees of ~ 

Government oC India Press, New Delhi, will observe lopal ~  from 
16th April tCl 15th October instead of from let April to 81st October? 

(0) Is it ",Iso Ii fact that the employees of the Government of India Press, 
New Delhi, unlike those employees in other local, centrui and subordinate 
offices of the Government of India located in New Delhi, do not enjoy all 
thfj local holidays? • 

(d) Is it also a fact that th& oftices of the Government of Incita start mov-
ing after 16th October and all the offices reach New Delhi by Slat Ootober 
or later? 

(e) If the replies to part!:! (a), (b), (c) and (d) be il;l the affirmative, do 
Government propose' r,o reconsider their orders and ~ . the employee. 
of thll NEW Delhi Press the privilege of local holiday. £rom 1st April to 8ht 
O('tClbcr, to enable them to enjoy the most important festivals of Dusehra, 
Diwali, Moharram and Easter, fallinll durin!!' the perif)d? 

The Honourable IIr ~  Boyce: (1\) Yes, the rule regulatmg the grunt 
of holidays to employees of the New Delhi Press, as well as of the other 
Presses of the Government of India, has ~  been revised. 

(b) Yes. 
(c) Yea. Under the revised rule the emplo;vees of the Government of 

Indio. Press, ~  Delhi, will enjoy the holidays announced by the Chief 
Commissioner, Delhi, including local holidays, during the period 16th 
April to 15th October. For the rest of the year, they will ~  granted 
Government of India closed holida-ys plu8 three communal holidays, the 
latter being allowed if the state of work permits. 
(d) No. 'l'he actual date of the ~  of the Government of India from 

Simla depends upon circumstances each year, but recently the otJieea haw 
usually started moving from the 2nd week of October, and are ~  
open in New Delhi before the end of that month. 
(e) No. The work of the Press is closely connected with the Govern-

ment of India. aDd it is not convenient to clORe it on days when the 
Secretariat and other offices in Delhi are working. 

BAli Oli THE CoNGRESS MESSAGE OF bmBPENDENcE. 

432. *1Ir • .&marendra .ath Ohattopadhyaya: Will Government be 
piC' used to state if the Central ~  had to be. ~ by the 
Pro\"inl'ial Governments for their opmlon and sallcbon for banDIng the 
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message cf independence which was to be read 'in ~  Provinoes by 
CongreRs Leaders, on the 26th January last, generally known as the Inde· 
rendence Day? 

The Honourable Sir Him')' Oralk: No. 

UNSTARRED ~  AND A~ . 

' .... 
P .A.YKENT OF ELECTRIC CluBoES OF THE SAOlIAPIB. STREET POIIT OFFICE 

. PREMISES IN POONA. 

21. _r. B. II . .T0Ihl: wm Government be pleased to ~  
(a) whether it is a fact that the Saohapir Street Post Office premise", 

in Poona are fitted with electric lights; 
(b) whether the electric charges are paid by the Postal ~ 

or the landlord, or the Sub·Postmaster in charge; and 
(e) if they are being paid by the Sub·Postmaster in charge, ~  

reasons for making him pay for the electricity consumed for 
office purposes? 

The Honourable Sir l'raDk Boyce: (a) Yea. 
(b) Electric charges are paid by the landlord. 
(c) Does not arise. 

SENDING OF UNREGISTERED LETTER MAIL BAG TO DABHOL IN CHARGE OF 
THE CAPTAIN OF FERRY STEAMER. 

22. Kr. B. K . .TOIhi.:. Will Government be pleased to state: 
(a) whether the Postal Department has made arrangements to send 

bags of unregistered letter mail in charge flf t,he railway 
guardR under the Weighment System; 

(b: whether similar arrangements could not be maue to send the 
unregistered letter mail hu.g to 'Dabhol (Ratnagiri) containing 
correspondenoe for Dabhol, Guhag81 and their subordinate 
post offices under such Weighment System in charge of the 
Captains of Bombay·Dabhol special ferry of any Konkan 
Ferry Steamer Companies, by calling for competitive rates; 
aue. 

(c) whether the Postal Department propose to introduce the measure 
as carly as possible? . 

'!'he BODOl1rable Sir Prank Noyce: (8) Yes, in some cllses. 
(b) and (c). An enquiry is being made and a reply will be placed on 

the table of the House in due course. 

PERMISSIBILITY OF INCREASING THE RATES OF ROAD Mu.EAGE AND DAILY 
ALLOWANCE IN THE KONKAN DrS'1'1UCTS. 

23. Mr. B. K. Joahi: Will Government be pleased to state: 
to) whether in t.he five K"onkan districts, inure8.$e iJl the rates of 

road mileage and daily allowance is permiltaible to Officers 
of Grades III And' IV during the months of June to Septem. 
ber ~  ]00 and 88t per cent. respectively; 
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(b) whether a similar increase has not been made lermisaible for 
the eonveyance of personal effects by road an if so, why; 

{c) whether it is a fact that the Sub-Divisional Postal Inspeotors 
are not permittee} to exchange daily aDowanee with road 
mileage; , 

(d) whether the U)crease in t·he road mileage, dally allowance and 
the conveyance of personal effects is notpermisaible to omcera 
of the second grade and if so, why; and 

(e) whether t.hey propose to permit the increase to stconr{ grade 
officers. ~  to the' Postal Inspectors, who are not 
permitted' to exchange daily allowance with road' mileage? 

'l'be Honourable Sir J'rUlk lfoyce: (a) Yes. 
(b) The rates for the conveyance of personal effecta by road of officers 

of tJJe Central Government are the same as those fixed by t.he Local Govern-
ment concerned QF; ~  nre t,be best judges of the necessities of these caRes. 

(c) Yes. 

(d) The inCl'!3aae in road mileage and daily allowance is' restricted to 
officers of the Srd and 4th grades, as the Government of India follow the 
practice of the Bombay Government who ha.ve limited the grant. of the 
inc'reBBed rates to thE'F.le t.wo grades. The rates, prescribed by 1 .. oc81 Gov-
ernm€'nt,F; for the conveysnce of perRonal effects. are also followed. 

(e) No. 

LoCATlOS OF THE MANGAON (ALIBAG) POST O"nOlIl. 

24. Ill. 1( .•• JOIh1: Will Government be pleased to state: 
(a) whether it is u fact that. the Mangaon (Alibag) Post Office 

building is situated nwa." from the main locality of the town 
and if so, at what distance; 

lb) whether all the offices of the Local Government were formerlv 
near or in the present POl'Jt Office building ana thnt ~ 
have recently been shifted to a healthier locality in 11 newl;V 
constructed huilding; 

(e) whether the present Post Office building [Illd its compound are 
infested with R('orpions And reptilE's nnd that. there lirE' no 
residences close ~  the Post. OffiCf': Rnd' I 

(dY ",hE''theT enquiries Are propollE'd toO he made into the matt.er and 
thE' said PORt. Offire shift·cd to the main localitv near the 
present, LOCAl Government buildings by disposing of t,he 
present property either by 8ale or lease? 

The Honourable Sir Prank Boyce: (8) to (d). Government have no 
information. The matter is within the rompetence of the Postmaster-
Gl'nernl, ~ . to whom a ~  of the question ill heing !lent fOr such 
action as he may consider suitable. 

PRO\"YSION OF ~  HOUSES FOR THE RAILWAY YAIL S&IIVlCE OnrioUL8 
NEAR TERXINAL STATIONS. 

25. Mr .•••. JOIh1: Will Goyernment be pleased to state: 

(8) wbether it is a fact that the rules I'equire that the Test houses 
pro\'ided for thE-U!'E' of the Railwny Moil Service officials 
should be near the terminal st.ationo;: 
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(h) whether all the relit houses in use of the Railwav Mail Service 
officials in the Bombay Circle are situated in close proximity 
of the terminal stations: 

(c) the number of rest houses that are (i) within one furlong, (m 
between one and two furlongs, (iii) between two furlongs and 
half a mile, (iv) beyond half a' mile and within a mile, and 
(.) beyond one mile from the terminal stations; 

(d) whether there were facilities for the conveyance of the officially 
permitted kit of the officials from the rest houses 'tio th", 
terminal stations and vice veT34; . 

(e) whether those facilities have since been ordered to he stopped:; 
(f) whether the duty of the conveyance was an authorised one and 

scheduled in the duty list; and . 
(g) whether they propose to cODlJider the advisability of making 

some arrangements for conveying the kit of the Railway Mail 
Service officials from the terminal stations to the rest houses '! 

ft. BoDoarabl. Sir J'rADk Boyce: (a) As near as practicable. 
(b) No. . 
(c) The numbers of rest houses within the following diytanoes from the 

Railway Station are-
(i) Within one furlong 6 
(ii) Between 1 lind 2 furlongs 

(iii) Between 2 furlongs and half a mile 
(iv) Beyond i a mile and within 1 mile 
(v) Beyond 1 mile 

9 
5 

.8 
1 

(d) There WIIS an unauthorised practice of employing rest house attend-
ants 8S porters. 

(e) Yet;. 

(f) and (g). No. 

INOLUSION OF THE TIME SPENT AT TERMINAL STATIONS IN THE DUTY HorKS· 
OF THE RAILWAY MAIL SERVICE SoRTERS. 

26, Mr, N .• , JOIhi: With reference to the reply given by Govern-
ment on the 26th February, 1936, to my unstarred question No. 218, 
will they be pleased to state: 

(a) which Railway Mail Service Sections in the Bombay Circle 
require more t,han 45 minutes to deliver the mails at the 
end of their beats, either on the 'Out' or on the 'In' trips; 
and the a.vera.ge number of bags delivered by them; and 

(b) whether ~  propose to consider the necessity of including in 
the working hours the time in excess of 45 min\:tes required 
by the Sections at terminal lIt.ations: if not. ~  not? 

The KoDourable Sir Prank Boyce: 
(0) B 'j out: (Shoiapur-Vict.oria Terminus) 

W 3 out: Baroda-Bombay 
W 4 in: Bomblly-Ahmedabad 
PM 25 ill: Mnuikpur-Howrah 

16.1) bags. 
2"28 bags. 
331 bagt'o 
450 bags. 
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(b) In regard to thE! first part, the reply is in the negative.A.e reiardJ, 
the second part, the standards laid down for the ~ ""orking haUl'll of 
sorters in running sections are so liberal $bat Government do not consider 
it necessary to make any separate allowance for. Gut. me •. to, by 
the Honourable Member, 

VAlf Pli:01fS1I'OB W·IJ 81J0TI0li OJ' THE RAILWAY MAIL SII'RVICE. 

27. Mr. B ... loIbt: Wiij Government be pleased to state: 
(8) whether it is a fRCt. that the W·18 Section is not equipped with 

van peons; 
(b) whether the question of the grliut of van peons to that Section 

W8S represented to the Director General of ~ and Tele· 
graphs- by R deputation of thE! All·India Postal & H. M. S. 
Union that waited ul10n him on tbe ~  October, 1985; 

(c) whether it is feasible and practicable for the sorters to take 
the help of the mail peons in lifting and fealing bags at. 
important stations; " 

(d) whether it is not irregular and unsafe to ask the mail peons 
to leave the bags accepted by them on the platform while 
they nre askE'd to help thE' Rorters in the "ans; 

(e) whether th"y do not attach an,v importance to the lying and 
sealing of bags at those stations where the stoppages are 
short aDd where the work hRS perforce to be done by the 
sorters themselves; 

(f) what duties are assigned to a van peon in other sections; 
(g) whether the." consider the work of (i) clearing vall letter boxe$ 

and stamping the letters cleared therefrom, (ii) stamping 
the registered, parcel and mail lists received en route, (iii} 
closing and sealiDg insured parcel bags and ~  bap 
which have to be included in the mail bags Hnd parcel bags 
before the latter are closed, (iv) facing the neWlpape18 aDd 
packets, (v) tying the labelled bundles made up, and (vi) 
sweeping the mail van, al . ~  falling within the 
sorters' schedulE' of duties; and 

(h) whether they propose to re·examinE' the qUE'lItion nnd Ill'nnt the 
van peons to the Section? 

'!'he BODOur&ble Sir I'rank Boyce: (a) Yes. 
(b) The Director·General interviewed members of the Provincial rllioll 

on the date ~  

(c) to (f), Government have no informlAtion and do not propose to call 
for it. The matter is within the competencE' of the Diref:!tor·General to 
whom a copy of this qUE'stion has hE'en sent for such nction I\S hE' may 
oonsider suitable. 

(g) 'fbe reply to parts (i) tQ (v) is ill the aftirmutin', and that to pRrt 
(vi) is in the negative. 

(b) No, 
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JOINING TmE ALLOWED TO CERTAIN TEl'lPORARY POSTAL CLERKS IN TO 
KONIUN DIVISION. 

28. Kr. If. •• 10lb!: Will Government be pleased to state: 
<a) whether under their orders, the postal clerical officials were 

not, confirmed from the 16th .July, 1931. although they 
continued to be recruited and officiated in clear vacancies; 

(b) whether ullder Fundamental Rule 105 (a), joining t.jme was 
permissible to such officials referred to in part <a) ~  and 
whether the appointing offioers had by exception under 
Supplementary Rule 294 the power only to reduce the period 
of joining time but they could not probably refuse t.he same 
in toto: 

(c) whether any representations from the clerical staff to permit 
even a couple of days transit, particularly during monsoon 
in Konkan Division and the like, have either been rejected 
or held up by the Postmaster General. Bombay; and 

(d) whether in view of the assurance given by the Director General 
of the Posts and Telegraphs to the Union. all snch cases 
will be obtained and reconsidered by him, even ignoring the 
time limit; if not, why not? 

fte Honourable Sir I'rank Ifoyce: (a) Yes. 

(b) The reply to the first part of the question is in the affirmative. As 
regards the second part, the sanctioning authority can at his discretion 
refuse to grant any time for preparation. .. 

(c) Government have no information. 
(d) It is not understood to wha.t QSsuranee the Honourable Member 

refers. It is open to the officials concerned to represent their caSe to the 
proper authority if they eon sider that they have a grievance. 

BAN ON CoNJ!'IBMATION OF POSTAL CLERKS IN THE BOMBAY CmcLE. 

29. Kr. If ••• 108hl: Will Government be pleased to state: 
(a) whether it is a fact that there was a ban on confirmation of the 

elerieal staff till April, 1935, in the Postl1'l Department; 
(b) whether even after the removal of the ban by Government, 

the Postmaster General, Bombay, has again imposed the 
same; 

(c) if so, whether the hardship of the staff, owing to non-eonfirma-
tion in the Bombay Circle on account of this re-imposition 
of t,he ba.n, is proposed to be removed; and 

(d) whet-her an Rssuranee was given tha.t any future reduction in the 
staff will be carried out in the ordinary course as vacancies 
occur? 

The Honourable sir I'rank Hoyce: (a) Yes. 
(b) and (c). Information is being called for and a st.8tamant will be 

laid on the ~ of t,he Housf' in due course. 
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(d) The Honourable Member's attention is iDvited tQ ,ttJe Nfply:,given 
by me to part (d) of his starred question No. 1118 in this House on the· 
11th March, 1986. 

KOTIFIOATTON REFERRED TO IX RESOLUTlON BE EMIGHA-
TION TO BURMA. 

Sir Glrja Shanbr Bajpal (Secretary, Department of Educution, Health. 
and Lands): Sir, I lay on the table t\ oopy of the notifioation rpferrpd to 
in my Resolution regarding emigration-to Burma, which is to come on 
later. 

Draft Notification. 

In ezercile of the powers conferred by aection 10 of the Indian Emigrat16n A~  (VII 
of 191i12), the Governor General in Council is pleased to iSBue the following notification in 
the form in which it baa been approved by both Chamber. of the Indian Legislature ;-

Emigration to Burma for the purpose of unskilled wOl'k .hall be lawful, subject 
only to the restriction8 in force immediately before the commencement of 
the Government of Burma Act, 1935. " 

STAT:gMBNT OF BUSIS:gSS. 

The Bonourable Sir !'rank !foyce (Member for Industries and Labour) ~ 
Sir, in the absence of the Leader of the House,' may 1 state the business 
fur the next week? The House will not sit on Mondav, the 2'lnd, on 
u("connt of Id-ul-Zuha, and' Honouruble Members are aware thlAt, from 

~ .  to Friday next week, the House will be engaged in voting 
Demands for Grants under the Huilwu,Y Budget. As the General Hud'i'et 
will be ~  on Rnturday, the 27th, at 5 I',M" Governmeut htn'e, 
dp('ided not to osl, for nn ordinary meeting of the House on that da,Y .. 

THE INDIAN LIMITATION A ~  BILL. 

The Bonour&ble Sir BeDlY Oraik (Home Member): Sir, I beg to D10\"t' 
for leave to introduce a Bill further to omend the Indian Llmitatiun Act. 
1008, for a certain purpose. 

1Ir. PnatdeDt (The Honourable Silo Abdur Hahim): The question is: 

"That leave be granh·d to introduc(· a Bill furth.'r til amend the lndillll J.imituti(1Il 
Act. 1908, for a certain purp08e." 

The motion was adopted. 

ft. Honourable Sir BeDlY OraDI:: Sir, I introduce the Bill. 

THE INDIAN TEA CESS A ~  BILL. 

The Honourable Sir Muhammad ZafhlIlah DIll ~ ~  f(Ir ~ 

meroe ana Railwa:vs): Sir, I bpg to move for leave to ~  8 BIll 
fllrtht'r to amend thp Indian Ten (,p"s Act, 1908, for 6 certam pUrpOllt'. 
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Mr. PrIIla_ (The Honourable Sir Abdur Rahim): The question is: 
"That It'an be grantE\d t<l introducl' a Bill furthl'r to arnE'Dathl' Indian Tea ee .. 

Act, 1903, for a certain purpollE'," 

The motion was adopted. 
Th. Honourable Sir KaJaamlDld lafrullah Khan: Sir, I introduce the 

:Bill. 
" 

THE INDIAN AR.¥Y (AMENDl\IENT) BILL. , 

'Mr. G .... P. TotteDham (Defence Secretary): Sir, I beg to move for 
leave to introduce a Bill further to amend the Indian Army Act, 1911. 
,for a ('ertain purpose. 

:Mr. PrtIldlllt (The Honourable Sir Abdur Rahim): The '1ueBtion is: 
"That leave be granted to introduce a Bill furthl'r to amend tbe IndilW Army Act, 

-lPll, for a certain purpose." 

The motion was adopted. 
Mr. G .... .,. Totttnham.: Sir, I introduce the BilI. 

THE AGRICULTUHAL l>lWDUCE (GRADING ANI> MARKING) 
BILL. 

Sir Girja Shankar Ba!pai (Se('retHry, Department of EdueatioIl, Health 
and Landa): Sir, I beg to move: 

"That. the Bill to provide for the grading and markin, of a"ricultural produce be 
taken iIlto oonlideratiOD." 

The origin and purpose of this measure have been fully set out in the 
Statement of Objects und Reasons, but as t.he BilJ breaks entirely Dew 
_ground and is also somewhat technical, I venture to crave the indulgence 
of the House for a few minutes in order to supplement what has been 
stat-ed' in the Statement of Objects nnd Heasons by a few verbal observa-
tions. I might begin by explaining the terms "grading" and "marking". 
(Trading signifies n classification according to quality of differ6Bt kinds of 
a commodity and' marking means the application to these grades of dis-
tinctive marks for purposes of ready idEmt,ification. The practice has been 
followed with great success in other l'ountries, such as, the United States 
of America, Canada, New Zealand. Australia and Great Britaill, in regard 
to different commodities: and the success has been attained for this 
reason that both the producer and the consumer stand to gain by it. 
To the consumer it is a ~  of quality, nnd the producer because 
of the contentment of his client,ele ~  a stable market; indeed, it has 
happened that in certain commodities he secures a progressive market. 
Of course. in order to ensure both uniformity of grading and marking, 
and ~  for it, these functions are Rssumed by the State, When 
we innugurat-ed our ~ surve,\'s in 1935, we gave instructions to the 
survey staff to begin experiment,s with selected commoditiell in order to 
Iry out th", prs(·tical pmu::ibility of grading nnd marking certain commo-
dities; ,nnd we also expeoted that t,hereby the commercial ~  of 
the practice will be demonstrated', A beginning was made, therefore, 

-'with hides and skins in seleC't,ed stations,-Qne at Agra and the ot,her at 
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Delhi; Rnd also with eggs at Tarujaba in the ~  :Fr()lltier 
Province. The experiment has attained so much success that the traders 
and producers concerned have come forward now with requests for 
systematisation of the practice. Hence t·he Bill which we have submitted 
toO the HoutH' Rnd which T have ftskE'd to hE' taken into cofte-idet'mt'Jft now. 
There are three features of the Bill \\'hich I think 1 ought to comment 

upon. The first is that the voluntary principle is entirely upheld. We 
make no attempt to compel or coerce anybody to join the experiment. 
Whoever wishes to take advantage of the benefits that this practice 
'holds out is at liberty to do so; and, if he does join, he is under an 
obligation to accept both inBlpection and to observe the conditions that 
we may prescribe for the purposes of grading arui' marking. On the other 
hand, a person who does not join the experiD)ent but nevertheles!!! makes 
unauthorised use of the grade!!! that ma,v be prescribed is liable to a 
peoa.lty but, as I shall explain later, a very mooest penalty. And the 
reaSOD why we make the experim,ent purely voluntury i!!! that we do not 
think that at this stage it would be desirablE' t,o follow the example of 
cert.ain more advanced countries wherE'. once Ii commoditv is selected for 
thi!!! particular prllctiet'. l·vf:'rybody who deal" in thnt ~  has to 
Rccept ,grading Rnd !llso to apply the prescribed marks. 

The second feuture of the Bill it; thut we hllve in the Schedule men-
tioned ~  a limited number of commodities. That again. Sir, is 
bel'aulle of the experimental character of all t,hat ill being done at the 
moment. We do not wish to fright,en anybod'y; we want to try out the 
experiment in regard to certain specified commodities, And. then, if 
the e:zperiment succeed., the intention is by notifimltion to add to the 
list of commodities which are in the Schedule alreadv. But there i. one 
thing which I .-hould like to emphRsise at this ·.taRe. There is no 
intention of making any addition to the list without consulting the trachl 
interests concerned. And, inasmuch 8S the consumer is also interellted, 
it iB propOlled to move an amendment to clause 8 to ensure that any 
reflulations which the Governor General in Council may make .hall be 
made only aftRr prior publication: 80 that all intere.-ts will have an 

~  of presenting their points of view to Government,. 

The third feature of the Rill is the extremelv modeRt charRcter of the 
penal tieR prescribed. If 8 person who is Authorised to make use of 
th('se mark!!! goes and brenks fin.v of the ('onditions, Illl thnt happens to 
him i!!! t,hnt hi" aut.horitv to use the murk is cnncclled. On the other 
Iland, a person who ~ the mRrk without ~  iR linble to /I fine 
which mav extend to Rs. 500. I Rm surf:' thRt quitE' n number of expert!!! 
will be dissatisfied-with the very modest. chnracter of the proposals which 
We hnve put hefore thf' HouRe. In fRct, I know t.hRt our own Marketing 
Officers would wish m: to go ver:\, much further. Rut we feel that. considpr-
ing the stntE' of opinion in thi" ~ . /lnd tht"lnck of education in market .. 
ing metllOds of the clllBS of peollle witll whom W(l lire deRling. it would hi> 
llndeRirahlf:' to indulll'e in prec'ipitntf' Rction bf'cIHl8(' thnt may defeat, it,f\ 
own l>nd. ~  lrnir if; ollr lnotto. nnd thn.t i.q wh" WP RTf' putting 
for\\'lIro n moc1E'st mcnsurf:' in thp mnnnf'r thnt wp hn,'!' done. Thone 
that the ROllse. cOllsiclerin!! the importnnre of mnrketinl{ ~ ill the 
future to the primar." pl'Oflllc£'r in this ~  will ~  this meRRUrp. 
It-s rE'ady and ('ordinl ~ . 

~  T movp 
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III, Pleliclellt (The Honourable Sir AbdUl Rallim): Motion moved: 

"That the Bill to pro"idl' for the grading and marking of agricultural produoe be 
taken into cOnsideration." 

Sir MubammAd Ylkub (Hohilkund and KUlUaon DivisioDS: Muham-
nlsdan Hural): Sir, I rise to support this Bill. An,y measW'e which is 
calculated to bring more· profit to the people of the country, ~  
agriculturists or trades1neu, ought to be welcomed. Iu fact, ~  ~ 
encouragenlent ill this direction has yet been gh'en by . Govet..umeut to 
the tradesmen and the agriculturists of this country. Up to ~  timer 
what Government have done is that they have filled ~ pockets. of the 
people who already had II. lot of money in their iron chests, nalPely, 
firms like Tuta 's, and others, who get crores of rupees from the Govern-
ment of Indil:l in the shape of hounty Ilndthen harass the people of this 
country by refusing to book orders in order to raise prices of their com-
modities. I am glad that the Governmeut of India have, for the first 
time, come out with t.his measure of modernising the. trade in the country, 
and I welcome the measure. The only note of warning which I wish to 
sound at this moment is that measures which are calculated for the 
benefit of the country are spoiled and become a menace if they are left 
in t.he handR of inefficient :md incompetent persons. What happens is 
this: that K big officer, who is appointed in charge of a department, never 
looks himself into the thing. The actual working is left in the hands of 
vel'\' subordinate officers. For insta.nce, in this case, I am afraid that 
the' grading of grainll will be left in the handll of the patwari. The rellult 
will be tbat the agriculturists or tE'Ilants. who will be in a position to 
grelllle the palms of the patwnri. will be in a better pcsition to have theil' 
inferior products graded 8S superior ones, while. in t,he case of others, 
who are not. in a position to do so, their superior produ('ts will be graded 
as inferior ones: and the slime will be the caRe with other commodities 
also. The real trouble is thHt the !imperior officer. the hllTrrl Slal,ib, whc: 
sits at the t6ble. never comes to the spot and never does hiR ~  himself, 
snd t,hingf; are left altogether in the hunds of the :;uhordinates. Onl:v 
recently. wp h!lVe seen in the matter of the preparation of the electoral 
rolls in the ",linle llo1ll1try-if you make an inquir.v from one end of tht' 
country to the ot.her. you l\'ill find that. t,be electm'al rolls were hopE'lesr.ly 
incorrect ulI(l wrong. The perRons who ought to have been on the 
electoral rolls were omitted and those who ought not to have been there 
"'are incluclerl. Why? ReeallsP the rear man, who was called the 
Reform8 Offieel', ne,:er himself lookpd into things, never himself investi-
gated. and the thing was left to a small clerk getting 10 or 15 rupees a 
month-a patwnri who did not know anything hut sat on hi.. dlllrpoy-
and t.he people ,'amp lind got their nnmes entered in t.he rolls while others 
were omitted. Thprefore. ",hut I Rug-gest iR thnt Government 8holl1O take 
care that the duty of gradilj,g' shollld. he in the hands ofrenlly A:vmpnthetie 
officerl'l who will do t,heir joh nnd bring Aome credit to the countrv and to 
the tradesmen: otherwise. t.hese measures, which are renll" measures for 
t.he benefit of the country. become a menace to t,he ~. With these 
remarks. I support the Bill. . 

Sir Lellla Iludlon (Bomba,': European): Hir. I should also like to 
congratulate m:\! Honourahle friend, Sir Girja Shankar Bajpai. on bringing-
this Bill before the House. It is satisfActory that :l move hAS been mado 
in this direction, which should go n great, deal to help the produ('ers-the 
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agricultural producers in this instance-in the country. It is also satia-
~ ~  to note that tho scheme is entirely voluntary that nobody will be 

oIJ1iged 'to ~  in. The points made by my Honourable friend, Sir 
Muhammad Yakub, certainly require a good deal of consideration. There 
is no ~  that there is a possibility of ha.rm being done to the scheme 
by wrongful handling by grading officers. I understand that the present 

~ ~  has funds at its disposal to start the scheme, und perhapil 
the JIO,nourable the Mover will tell us, when he replies, that it is expected 
~  the scheme shall eventUldly be a self-supporting one. We also 

welcome theamendrnent which Government, are moving to clause S, under 
which ,the rules to be published in conneotion with this Bill will first be 

~  in the Gazette for comments by those particularly interested. 
We have on more than one occasion stated our objeotion to legislation by 
rules, 'and this indication, that the Government are in agreemcnt with us 
to this extent, is also welcome. Sir, I support the Bill. 

Kr. ~  Azhar All (I.lucknow and Fyzabad Divisions: Muham-
madan Rural): bir, a very optimistic view has been taken about tlbis 
Bill by my friend, Sir Muhammad Yakuh, and by Sir I,eslie Hudson; and 
although I do not rise to oppose this motion or this Hill, I have certain 
submissions to make which are extremely necessary for the working of 
this Bill. There is no procedure in this Bill regarding the way in which 
it will be enforced or worked. If the procedure is to be left to Looa.l 
Governments and their Departments, I am not sure whether I can say 
much a.bout the procedure which will be followed there. The Bill is silent 
on these points. If the things were to be done through co-operativA 
societies, I think it might be useful to some extent. But if it were to 
be done, through t,ahsildars and thanadars and sub-inllpectq1'l'l, and Bucb 
like people, I have the same remarks to make as my Honourable friend. 
Sir Muhammad Yakub, made. If ~  and mnrldng is to be introduced, 
I apprehend that tenants Bnd 7.amindars, who can afford the money, will 
do u greilot deal of palming the h(lnds of officers as against the poor people 
who have not got sufficient, money. We have the experience in thi. 
country' 'of how canals have been managed. how water in these eaDais iB 
being, provided to tenants who are harassed . . . . . 

lIlr. Pl'8I1dent (The Honourable Sir Abdur Rahim): We have nothing 
to ao with canals in this Bill. ' 

lIlr. Muhammad .bhar.All: I say that if the same procedure, 88 is 
followed in the cose of water supply from oanals, is followed in this mat.ter 
also, I doubt, very much if the scheme will work a8 efficiently RS it would 

~ ~  do. I may say here that ~  ~  not proveil to he ~  a 
bleBsing as they ought to have heen If a dltJerent prooenllre had 'been 
adopted. We know how different grades are given to tongos and carriageR 
here and in other places: they show one harse to tlle authorities and use 
a different horse in actual practice. Similarly. if some kind of grain is 
shown and a different grain is ~  for grinding. then it will be a very 
seriouli ,.ffair for the poor people. I do not say that the Bm will. 111 BD,V 
way, do any harm, but I only give a warning to Government that they 
ougqt to see that this Department Also is not. ~ A to flE'ece and hooome 
an, instrument for robbing the poor people. WIth these remarks, I BUP-
port ~ ,Bill. 

'SIr CHrla Shank&! Bajpll: Sir, T should like, in the first place, f;o 
extend my tbiLnks and the thanks of the Go\'ernment to those Houou.nWe 
Membert who have support&!' 'this measure. 'Sir Muhammad Yalniti, Sir 
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[Sir Girja Shankar Bajpai.] 
I,eslie Hudson and Mr. Muhammad Azhar Ali drew attention to the possi-
bility of corruption regarding uny experiment that may be launched by us. 
I can assure them that we quite realise the need for care in suoh matters, 
at anv rata the need for entrustdng the business of grading to officer& 
who i'ould be absolutely incorruptible, apurt from being good at their job 
and being aware (If its importance and its responsibility. I do not think 
it is necessary for me to say more thun this that we shall give that need 
practical expression when the time for appointing the staff comes. Sir 
Leslie Hudson also raised a question as to how the expenditure on the 
experiment is going to be met. In the rule-making power here there is 
a provision for the authority empowered to do the grading and marking 
to recover the expenses of the operation from the interests concerned. 
When the occRsion for that arises. then tlw power will be used. Then, 
Sir, a reference was made to the evils of le1!'islation by ~ . I 
can assure the House that in this particular instance there is no intention 
whatsoever of playing the new or the old despot, The reason why we 
ask for the power to make regulations is that it is inherent in thi' very 
nature of the problem that the practice should differ from commodity to 
commodity and, unless we were prepared to trouble the House every time 
as to whether a fresh vegetable or u fresh fruit should be brought under 
the regulation, there is no alternative bllt the alternative which we have 
adopted in tho Bill. But, as I have already explo.ined to my Honourable 
frienlls, ill order to ellsure that every interest concernl'd is henrd before 
regUlations are made, my Honourable friend, Mr. Anderson, is going to 
make the requisite amendment to clause 3 of thel'iill. Then, Sir, Mr. 
Muhammad Azhar Ali said something about the absence of any indication 
in the Bill itself of the procedure thut is going to be followed. I have 
already answered that question. It is not possible to indicate in the Bill 
the procedure which is to be followed in regard to a hunclred or a thousand 
different, commodities. Sir, that is an I have to say at this stage. 

Mr. President (The Honourable Sir Abdur Rllhim): The question is: 
"That the Rill to provid(' for thr grading and marking of agricultural produce be 

taken into con8ideration." 
The motion was adopted. 
Clause 2 was added to the Bill. 

Kr. Pre8ldent (The Honourable Sir Abdur Rohim): The question is; 
"That c1aulIfI 3 stand part of the Rill." 
Kr. I. D. Andenon (Secretary, Legislative DepartmEmt): Sir, I beg to 

move: 
• 'That in clause 3 of thr Rill, "ft .. r thl' ~ 'Go\'('l'nol' General in Council may' 

the WGl'dB 'after pn>v10U8 puhlklltiou' I .. , insf'rt"d." . 

. After the exposition of the principles underlying the Bill which has beeu 
gIVen by the .Honourable the. Mover, I do not think it is necessary for me 
to say much 10 support of thlil amendment. The intention of thA insertion 
of these ~  words, which T propose, is to uttract to the Bill the pravi . 
• ~  ~  sectIon 28 of the Indian Genpral ClauRes Act, 1897. The effect of 
thl8 WIll be that, before Government can bring into operation any ruleK 
made under this Bill, it would be neces8ary for them. to have its- p.e'tious 

~  made, 80 that ~  interested person may have an· opportunity 
~~ proper representatlon to ~ . . , ' .. 
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Ill. PrUklent (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 3 of the BiII, after the words 'Governor GeneTal in Council may' 

the word. 'after previoul pnll!icatioll' be insprtl'u." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That clal1lK' 3, 88 amended, stand part of the Bill." 

The motion was adopted. 

Clause 3, as amended, wns added to the Bill. 

Mr. President (The Honourable Sir Abdur Hahim): The question is: 
"That clause 4 stand part of the Bill." 

Mr. I. D. AIlderaon: Sir, I beg to move: 
"That in clsuse 4 of the Bill, th .. worus 'or othcrwiw than in accordnnce with ~ 

conditiolls prescribed th"reunder' be omitted." 

Here, too, Sir, I do not think it is necessary for me to say much in 
support of this amendment. 'l'here IlTe already very mnny offenccs in the 
Indian Statute-book, nnd it is wise, I suggest, to he mmtiolls in cretlting 
more. It is a serious matter for an unauthorised perSOIl to mark a schedul-
ed article wrongly, and I hope that there can be no objection to such 
marking being made an offence, but if a person, who is duly authorised 
to make a mark, makes a mistake in marking, then to expose such a 
person to the dangers of prosecution and tine, is, I think, going rather far 

-in a measure which at present is experimental. T, therefore, move the 
omission of these words. 

Mr. Prelident (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 4 of the Rill, the words 'or otherwi!+, than in sceol'dance with any 

conditions prescribed thereunder' he omittrd." 

The motion was adopted. 

Mr. President (The ~ Sir Ahdur Rahim): The question is: 
"That c1ausl' 4, 68 amended, ~ .  pllrt of t he Bill." 

The .motion was adopted. 
Clause 4, a8 amended, waR added to the Bill. 
Clauses 5 and 6 were added to the Bill. 
The Schedule was added to tho Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill, 

. Sir Glrj& Shankar B&Jpai: Sir, I beg to move: 
"That the Bill, liS nmended, be IIBSBl'd." 

Mr. PnIldent (The Honourable Sir Abdur Rahim): The queStion il: 

"That the Bill, 311 amended, bt' pa8IK.d." 

The motion was adopted. 



THE INDIAN BOILERS (AMENDMENT) :BItt. 
The Honourable Sir !'rank Noyce (Member for Industries and Labour): 

Sir, I beg to move: 
"That th", Bill further to amend the Indian Boilers Act, 1923, for certain purposes, 

BI reported by the Select Committee, be taken into consideration." 

I explained the object of this Bill in some detail when I moved fol' its 
reference to a Select Committee. on the 1st of February, and I dQ not think 
it is necessary for me to go over the same ground again. I am glad to 
~  that the Bill met with the unanimous support of the· Select Committee 
except in regard to olle minor matter to which I shall refer presently. 
I would mention for the information of the House that the Select ; Com-
mittee met in full strength. 'l'he only Member of it who has not signed 
the Report, Pandit Nilakantha Das, was present throughout its delibera-
tions, but left Delhi before it was possible for him to sign the Report. 
The only change that has been made by the Select Committee was made 
at tho instance of my Honourable friend, Rai Bahadur Seth Bhageh8nd 
Soni, und was the outcome of that championship of the interests of his 
constituency of which he has given such frequent evidence in this House. 
He pressed for the inclusion of a represent.ative of Ajmer-Merwara on the 
Central Boilers Board. It was felt by the Select Committee that it WaS 
desilll'ble to keep the membership of ·the Board 8S small as possible and 
the device adopted to enable his request to be met was to give altflrnate 
representation to Delhi and to Ajmer-Merwara. The drafting of the amend-
ments necessary to give effect to that decision has been found on scrutiny 
to be defective in two minor respec·ts, and my Honourable friend,Mr. 
Roy, will move two smnll amendments to enable that to be put right. Sir, 
I move. 

JIr. Preatdent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian BoileTs Act, 1923, for certain purposes, 

as reported by the Select Committee, be taken into consideration." 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
JIr. Pr6fJident (The Honourable Sir Abdur Rahim): The question"ls: 

"That claUSE! 4 stand part of th" Bill." 

Kr. S. N. Roy (Government of India: Nominated Official): Sir, 'I beg 
to move: 

"That in clause 4 of the Bill, in clause (c) of Bub-section (2') of the proposed 8I\ctioR 
W7A, for the words 'Ajmcr and Merwara' the word 'Ajmer-Merwara' be substituted." 

This is purely a drafting amendment. The Province of the Chief Com-
missioner of Ajmer and Merwara has been known as the Province of 
Ajmer-Merwara for a long time and has been so referred to in the Govern-
ment of India Act, 1919, and in that of 1985. The amendroen.t.i'l designed 
to bring the title of the province into line with the existing legislation. 

Mr. Pn8id.ent (The Honourable Sir Abdur Rahim): The qutlstion is: 
"That in clause 4 of the Bill. in clause (c) of Bub·seetion (ot) of tb: ~ ~  

'¥lA, for the words 'Ajmer and Merwara' the word 'Ajmer-Merw&r&' be lubltituted." 

The motion was adopted. 
( 898 ) 



'1'm I!n>lA1f SOILDs (AJlBNDIIIINT) BILL. -JIr. S', If. Boy:. Sir, I beg to move: 
"That in clause 4 of thc BilI. in 8ulHIection (of) of the proposed lIOetion 'nll., after tho 

worde 'the, Board' the worda " othel'wise thllll hy th" expil'Y of the torm of office of th .. 
member referred to in elnuse ~  of sub· section (i'),' be inserted." . 

It will be observed that in e!uuse (c) of sub-section (2) of the proposed 
section 27-A, it is laid down that there should be one member from Delhi 
and Ajmer-Merwara alternately. The intention is that Delhi should nomi-
Qate a member and should, during the period of three yoars, nominate to 
any vacancy that might occur, and, after that three-year period, Ajmor-
Merwara should do the same. This intent.ion is not carried out by sub-
section (3) of the proposed section, and the object of thiBamen'dment is 
merely to make the position clear. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 4 of the Bill, in Bub-sl'ction (.') of the propo8C!d section 'nA, after the 

words 'the Board' the words " otherwise than by the expiry of the term of office of the 
member referred to in clause (e) of sub-section (!),' be inseTted." 

The motion was adopted. 
Mr. PreSident (The Honourable Sir Abdur Rahim): The question is; 

"That clause 4, as amrnded, stand part of thl' Hill." 

The motion was adopted. 
Clause 4, as amended, was a-dded to the Bill. 
Clause {; was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
ft. Honourable Sir ~  Noyce: Sir, I mO'\'e: 

"That the Bill, a8 amended, be passed." 

Mr. President (The Honourable Sir Abdur Rahim): The qllcIltion ~ 
"That the Dill, as amendlld, be passed." 
The motion was adopted. 

THE INDIAN ELECTHlCITY (AMENDMENT) BU,L. 
Th. Honourable Sir ~  Noyce (Member !'or IndustrieB and L·Abour): 

t:;ir, I move: ; 
"That the Bill further to amend the Indian Elearicity Act, 1910. fOJ.' ·oertain 

purpose., as reported by the Select Committee, be taken into conaideration." 
All I need say about this motion if; that the position in regard to the 

Bill with which it deals is ex;actly the same as that in regard. t.o bhe Rill 
which has just been passed by the House. This Bill went to the same 
Select Committee as that Bill; the Select Committee amended it in t.he 
Bame fashion, und the IJIIIClldments ~  my Honourable friend, Mr. Roy, 
will move are designed to the flame cnd_ Sir, I move . 

.... 'Jl'relident. (The Honourable Sir Abdur Rahim): The queatioD· 'is: 
"That the Bill further to nml'nd ~ Tndinn Eh.ctricity Act, 1910, for ct'rtain 

purposes, as reported by the 8clt'ct Committee, be tJaktln iJIto· eo&id.at.lin. ". , • 
The· motion was adopted. 
Clause·2 was' added to the Bill. • 
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Mr. PreSident (The Honourable Sir Abdur Rahim): The'question m-: 
"That clause 3 /lland part of the Bill." 

Mr. S. N. Boy (Government of India: Nominated Official): Sir, 1 beg 
to move: 

"That in clause 3 of the Bill, in clause (e) of 8ull-silction (2) of the proposed .action 
MA, for the words 'Ajmer and Mtlrwara' thc word 'Ajmcr-Merwara' be.lubstituted." 

The reason for this amendment has already been explained .. by mo in 
eonnection wit.h the Indian Boilers (Amendment) Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 3 of tho Bill, in clause (e) of sub-8ection (2) of the proposed section 

36A, for the words 'Ajmer and Merwara' the word 'Ajmer-Merwara' be substitut;ed." 

The motion was adopted. 

Mr. S. B. Boy: .Sir, I beg to move: 
"That in clause 3 of the Bill, in sub-section (.,) of the proposed II\lction MA, after the 

words 'the Board' the words', otherwise than hy thl' cxpiry of the term of office of the 
member referred to in elault' {c), of Bub-section (S),' be inserted." 

This amendment is designed to secure the ~  object as the similar 
one moved by me in connection with the Indinn Boilers (Amendment) 
Bill. 

Xr. Pr&Bident (The Honourable Sir Abdur Uahim): ,The question it;: 
"That in clause 3 of the Bill, in sub-section (3) of the proposed section 36A, after the 

words 'the Board' the words " othcl'wise than by the expIry of the tE'rm of office of the 
member referred to in clause (e) of lIub-aection (I),' be inserted." . 

The motion was adopted. 
Mr. Preal.dent (The Honourable Sir Abdur Rahim): The question is: 

"That clause 3, as amended, stand part of the Bill." 

The motion was adopted. 
Clause 8, as amended, was added to the Bill. 
Clausel 4 ande'S were added to the Bill. 
Clause 1 was .~  ,to the Bill. 
The Title and the Preamble were added to the Bill. 
The BODouable Sir I'rank Noyce: Sir, I move: 

I cThat the Bill, os amended, be passed." 

IIr. Prealdent (The Honourable Sir Abdur Rahim): The question iiJ: 
I cThat the Bill, 1108 amended, bc paEBcd." 

The motion was adopted. 

THE INDIAN NAVAL ARMAMENT (AMENDMENT) BILl .. 

Xl. G. :B. .... TotteDh&m (Defenee Seeretary): Sir, I move: 

"That the Bill further to amend the Indian Naval Armament Act, 1923, for a certain 
pUrpOk, be ~  into conlideration." 



THE INmAN NAVAL ARMAMENT (AMENDMKNT) BILL. 

Sir, this Bill, I hope, will not detain the House for very Ione-. I nlUst 
admit that it is somewhat in the nature of a gesture for us to 8uLscriba to 
a treaty limiting the size of battleships and their guns and imposing reatric-
tiOnF; on their construction and on the conversion of men-hant Shi}JU into 
war ships. We have, however, made a similar gestlll"e on two PI'cHoua 
occRflions, first of all after the Washington Treaty of Hl22 and t,hen dfter 
the London Naval Treaty of 1930, Ilnd we 1I0W have 011 the Statute-book aD 
Act called t,he Indian Naval Armament Act which gave effect to tlosc 
treaties so far as India was concerned. The objeet of the prekC'lt Bill ill 
merely to keep that Act alive by making the lIfJeCF;sary ehu:lges h' the tlt1fl 
of the Treaty which has replaced the London Naval '.rreat,y of H.l30, and 
also to show to the world that we do support the principles on which the 
treatieB were based. The principles themselves are stated in the 8tatemcnt 
of Objects and Reasons as follows: 

"It al80 keeps alive the principlo which has ~  for the last fifteen yean that 
the naval armaments of the prinr:ipal Mal·itinw Powers are to be rclltricted by agRement 
and makes it possible for the reduction of n",'a1 ~  to he further extended when 
international conditions are ~ sett.\"d than they were when Ihl< t rcflty .~ ~ .  

I may expllrin that India herself is not directly nffpcted by the limita-
tion provisions of any of the treaties, for ~ !1hipH til/It we IIlUintain in 
the Roval Indian Navy corne under the definition of minor war vesselB to 
the number of which there is und neYer hus been, fllIV limit Wto Krt3, .. lfOw-
ever, under an obligation, in accordanee with the 'proYiHions of Lhe last 
treaty, to give inforrrurt.ion regarding the number' and SiZE' of the IIII1J'F 
in the Royal Indiltn Navy and this ohligation we arc nGW carrying b1lt. 
The provisions for the exchange of information are, indeed, II ntlW uTld im-
portant feature of the London Naval Treaty of 11:)36 Illld c1uuso 4 of tlli .. 
Dill is necesslJl"Y, at any rate in theory, in order to enllhle !HI to parry ollt 
that obligation. There may he some who would wish thut. It L ~  ril.lllber 
of the great powers had subscribed to the London Naval 'I'reaty of 1936. 
There are others who may deplore t.1l1' f!.teL that. India c10es not POl'l8tlSS 1\ 
larger and more important navy of her own. It is obviollll, ho\\cvcr, that 
those are large questions into which it would be inappropriate to gt) at: 
the present mom.ent, and.I hope that. the House wip ~  witl; me that, 
even if the passmg of thiS measure IS a gCRtllre, It 111 a gesture thllt is 
worth making, Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill further to amend tho Indian Naval Armament Art, 1923, for a certain 

purpoae, be taken into consideration." 

Mr. Muhammad AJhar .All (Lucknow nnd Fyzllhnd Divisions: ?dubnm-
madan Rural): I am glad that Mr. 'l'ottf'nham hns mnde 11 gesture to the 
r ndiaD public for the restriction of armaments nnd for ~ limitation of 
Ilrmaments but ill the fnce of these Riutl'llIl'nt,R whir'!. nrt' appenring in bfll'l 
Press in ~  that th€. biggest item in the Hurlgd of the British Gov-
ernment is the increase of nrmaments . . . . . 

Sir Lellie Hudson (Bombay: European): Where? 
Kr Muhammad Ashar Ali: I have seen the difl(lUl!sions in the ~  

Pndiar'nent. Their budget is swollen like ~  .. I ~ ~  Sir Leslie 
Hudson must hllve seen it in the papers, bllt If a sltuntion anBelI Much all 
BrOIl& ,then t.be "Emden" visited India, nnd. if ~  8l'e restricted. 
J. .aDJ ~~  it- wjJJ be very difficult and 8 serl0UR sltUfltU:lD wouJd ariee. I 
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[Mr. Muhammad Azhar Ali.] 
do not in Bny way oppose this Bill, but what I say is that this ge!\ture is 
not appropriate ut the present moment. I am anxious to know for whom 
this ~  of Mr. Tottenham is meant. I do not want to Bay nnythiuK 
about the treat'ies which 8·re to bo ratified or amended, but I would a"k 
the Government to t,nke caro thnt if anythmg unt.oward happens, Indians 
expect that their interests should in every way be protE'cted . 

• r. G. B .... Tottenham: Sir, I do not think I need make any further 
counter-gesture to my Honournble friend's gesture. I mat. 'however, 
inf(lrm him that tell London Naval Treaty to which we are now giving 
eRect does not impose any restriction on any of the great powers lAS 
regards the number of their ships. All it does impose is B limitation Oil 
the maximum size or displacement of ships of different categories aud on 
t.he maximum cnlibre of their guns. Further, there fire provisions in the 
Treaty under which, if any of the various High Contracting ParMeB are 
threatened by Wllr or chances of war, they may by giving notice to the 
other High Contracting Parties depart from certain of the provision II of the 
Treaty. Finally. 1 may inform the Honourable Member that, as lllor a& I 
know, the Dominions concerned are also giving effect to this Treaty, and 
~  India is not alone in taking that course. 

Jlr. PreBident (The Honourable Sir Abdur Rahim): The quest,ion is: 
"That the Bill further to amend the Indian Naval Armament Act, 1923, for a 

certain purpOIle, be taken into consideration." 

l.'he motion was adopted. 
Clause 2 was added to the Bill. 
Clauses 3 to 6 were added to the Bill. 
'Cluutle 1 WIlS added to the Bill. 
The Title and the Preamble were added to the Bill. 
111'. G. It .... Tottenham: Sir, I move: 
"Thill. the Bill be pllsaed." 

Mr. Preatdent (The Honourable Sir Abdur Rahim): The question is; 
~  ~  Bill he pasaed." 

'rhe Plotion was adopted. 

THE WORKMEN'S COMPENSATION (AMENDMENT) BJ.LI.; 

. ft_ ,JIoBourable Sir I'rank Boyce (Member for Industries and Labour): 
Sil', 1. beg to move: "!' .• 

~  the Dill further to aml'nu the ~  Compenaatioli Act 1m3 for a 
certam purpose, be taken into consideration." ' , 

Sir, this Bill, which is brief and I hope entirely ~~~  is 
II,Nopir. • one of ~  rather numerous claBS of BiUscoming :biiore', ,- the 
. I{ouse Just now, of whioh one. hilS been introduced this mom-
~~ .  . ~  from the fact that Burma will cease to hp a pur1 (If 
Incija ,ff9Pl t\le 1st .of April next. Its objects nndrCS80ns ha'¥e, ·t hOpei 
tlell». . ~  ~  1mb. i» tilt! ~ ~  .,ppended ~  ~ ~ ~~  pcw.tJ9n at 
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present is that secffion 35 of the Workmen's Compensation Act,- 1928, 
enables rules t.o ~ made for the transfer of 8ums of money paid to Com .. 
missioners in India as compensation for the benefit of persons abroad, or 
paid to authorities abroad as compensation for pel'sons in India. Thoso 
rules have been framed and are in operation. But the section does Dot 
provide for the transfer of distribution proceeding!' even when the em· 
ployer does not object and when the dependants ore in another country 
than the one in which compensation is deposited. It not infrequently 
bappens that the dependants of a man who has been killed in aD accid811t 
in Burma were not with him when he died, hut live in Madras. Under 
the Act, as it stands at ]lresent, distribut,ion proceedinb'8, the object of 
which is to enable compensation to be equitably dist,rihuted amongst the 
dependants of the deceased, C80D be transferred from Burma to Madrall 
or any other province in India and viee ver.a under lIection 21 (I) 
because Burma is at present a part of India. When Burmn becornes 
separated, tihat will no longer be possible. Distribution proeeedin,;s, un· 
less this Rill were PAssed, would have to take place in Burma ..:>r in India,' 
which is obviously not a convenient proceduro, The object of the; Dill, 
therefore, is to pr:>vide for transfers of AIlCh proc(;edings between 13l1rrna 
and Ind'ia after Burma is separated, I would only add that t,he Govern· 
ment of Burma have agreed to the Bill, and J commend it for thE! cousi· 
deration of the HOUle. . 

1Ir. President (The HonourRble Sir Abdur Rahim): The question ia: 
"That the Bill further to amPlld thl' Workmt'n's Compenaatioll Act, 19113, for a 

certain purPote, be taken into conllidl'ration." 

The motion was adopted. 
Clause 2 was added to the Bill. 

Clause 1 WlW added to the Bill. 
The Title aDd the Preamble were added to the Bill. 
'I'h. Honourable Sir I'nDk Hoyet: Sir, I move: 
"That the Bill be palled." 

Mr. PreItclent (The Honourable Sir Abdur Rllhim): The question !s: 
"That tho Bill be paIIOd. II 

The motion was adopted. 

RESOLUTION RE EMIGRATION TO BURMA. 

Sir CHrja SbaDbr .... pat (Secretary, DepartlDi!Dt of Education, 
Health and Lands): Sir, I move: 

"That thil Auembly approves the draft notiftcation which hal heen laid in draft 
before the Ohamber lpecifying the tem •• and conditionl on which emigration for the 
purpole of unlkilll"d work .han be lawful to Burma and recommend. to the Go'l'ernor 
General in Council that the notificati(m btl published in the Gazette of India." 

Sir, the operative part of the notification is as follows: 
"Emigration to Bunna for tile pUl'JlO8e of unskilled work Ihan be lawful, subject. only 

to the restrictionl in fon:e immedIAtely before the commencement of the Governmeat of 
BUrIIIa Act. 1&." 
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[Sir ,Girja Shankar Bajpai.] 
Sir, &s was explained by the Honourable Sir :itTank Noyce ,in connec-

tion with the Bill further to amend the Workmen's Compensation Act, 
192a, this Besolutlion is necessitated by the impending separation of 
Burma from India. At the present moment, Burma being a part of India 
all emigration to that Province, ,whether it be for the purpose of skilled 
labour or, unskilled worl', is free from any restriction whatsoever. The 
only restriction is at the oiherend in the shape of a !lability to be vaccin-
ated, and that is a restriction applica.ble to all immigrants into BUtma. But 
after separation, Burma will be in exactly the same category al Ceylon 
or an outside country, and section 10, sub-section (1) of the Emigration 
Act, 1922, provides that no such emigration may take, place except un 
conditions approved by both Houles of the Indian Legis18ture. Hence' 
the Resolution. As Honourable Members will haVE> observed hom ' what 
I read out from ,tho operative part of the Notification, there is no intention 
at the moment to impose any restriction on emigration from this country, 
for 'unskilled work to Burma. Sir, I move. 

iIr. Prealden\ ('fhe Honourable Sir Abdur Rahim): Tbe qU6sti,on is: ; 
, ,"That this Aelembly approve. the draft not.ification which has been laid in draft 

before tQe. Chamber' specifying_ the termi and conliitianl on which emigration fQr the 
purpo8l! of unskilled work SMU be lawful to Hurma and recommends to the Go.emot 
General in Council that the notification be puhliRhl'd in the Gazette of India<' 

'fhe'motion was adopted. 
The Assembly then adjounled till Eleven, of the Clock on Tuesday, the 

28rd February, 1937. 
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